
3291 Written Amwer. NOVEMBER 23, 1965 Written AmweTs 3292 

Co-operative Dairy ....... 

·111. Sbri Bacrl: 
Sbri MaIIba Llma7e: 

Will the Minister of Food uu1 AcrI-
caltare be pleased to slate: 

(a) the manner in which encour-
agement is given by Government for 
fonnation of co-operative dairy farms 
in the country; and 

(b) whether Government exercise 
general supervision with a view to 
discourage malpractices in these 
Societies? 

The Minister of Finance (Bbrl r. r. 
Krlshn&macharl) on behaU of the 
Minister of Food and Agriculture: (a) 
No special Central assistance is pro-
vided specifically for the fonnation of 
co-operative d"iry farms in the 
country. 

(b) Does not arise. 

Procurement of Foodgralns directly 
from Farmers 

°393. Shrl Yashpal Slngb: 
Dr. L. M. Slnrbvl: 
Shrl P. C. Borooab: 
Shrl B. K. DBS: 
8hrl M. B. KrIshna: 
Sbrl Sabodb Hansda: 
Sbrl S. C. Samanta: 
Sbrlmatl Jyotsna Chanda: 
Sbrl Bhree Narayan Das: 
Sbrl D. S. PaW: 
Sbri C. K. BhaUacharyya: 

Will the Minister of Food anti AcrI-
calture be pleased to state: 

(a) whether It is a fact that Gov-
ernment have formulated a scheme 
for the procurement of foodrrains 
directly from the producers under the 
levy system; 

(b) if 80, the details thereof and 
the reasons therefor; and 

(c) whether view. of the State 
Governments have been obtained Ia 
this reapec:t? 

The Minister of FlDaDce (Sbri r. T. 
Krlshnamacharl) on behaH of the 
MInIster of Food and Agrlcalture: (a) 
and (b). While Government have not 
formulated any detailed scheme for 
the procurement of foodrrains from 
the producers, they suggested to the 
State Governments some time back 
~  " National Emergency Levy, 
SUitably graded to the size of the 
holdings, should be Imposed on the 
producers. Smaller holdings like 
those of one acre (irrigated) and two 
Bcres (unirrigated) have been exempt-
ed from the levy. The imposition of 
a levy on producers was necessitated 
in order to maximise internal pro-
curement. The levy was to be impos-
ed not only on the producers in sur-
plus States but also on surplus 
producers in deficit States. The earlier 
system of imposition of a levy on 
traders/millers is also being con-
tinued. The States of Andhra Pra-
desh. Kerala, MYRore, Madras and 
Bihar have already promulgated 
orders for the imposition of a levy on 
producers. Similar orders are being 
formulated by Orissa and RajDsthan. 
West Bengal, Maharashtra, Orissa and 
Assam have either already adopted a 
system of monopoly procurement or 
are contemplating one. The synem 
of levy on millers In the States of 
Puniab, Madhya Pradesh and Orissa 
is being continued. 

(c) Doe. not arise. 

\Rattonln&' In Bihar 

°aM. Shrl P. It. Chakravertl: 
Shrl K. N. T1_ry: 

Will the Minister of Food and AcrI-
calture be pleased to .tate: 

(a) whether the Govemment of 
Bihar have intimated the Union Gov-
emment its inability to introduce 1IIa-
tutory rationing in urban areas and 
industrial pockets, as advised by the 
Centre; 

(b) whether the State Government 
have asked for greater .Dolment of 
wheat to enable it to maiatain ItII 




